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The only prayer in this application is that the

respondents be directed to place the name of the petitioner

in the list to be prepared in accordance with paragraph

5,2.3 of the Railway Board circular dated 11.9.1986.

2. A counter affidavit has been filed on behalf of the

respondents. It appears to be an admitted position that the

petitioner worked in a Project from 21.2.1982 to 20.3.1982

and thereafter from 21.8.1984 to 30. j. 1984. Admittedly,

the contents of para 5.1 of the circular provides that

persons with longer service shall have priority over those

who have joined later. However, para 5.2.3 provides,

inter alia, that the seniority list shall be so prepared

so as to include the casual labours who have been employed

at any time fxom 1.1.1981 onwards. It is emphasised that

the lists so prepared ivill be used for any subsequent

engagement/re-engagement/discharge of project casual

labour.



3. The respondents shall Include the name of the

petitioner in the list to be prepared in accordance with
\

paragi-aph 5.2.3 of the aforesaid circular and thereafter

offer him a re-engagement as and vi^en he becomes eligible.

4. V/ith these directions, this application is disposed

of finally. There shall be no orders as to costs.
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